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1 In case where it is not possibie to assess the value accurately the approximate value in relation o present condition may be indicated -

Note ;- The expected declaration of assels is subject to Prowisions of C.G. Civi) Scrvices (Conduct) Rules 1965,
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Statement of Immovable Property On First Appointment/For The Year : R0l2- 183
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¢ Inapplicable case to be struck out.
e In case where it is not possible to assess the value accurately the approximate value in relation to present condition,
may be indicated. .

¢ Include short term lease also.

Note : The declaration form is required to be filled in and submitted by every Judicial Officer in services under rule 19(1) of the
Chhattisgarh Civil Service (conduct) rule 1965, on first appointment and thereafter at the interval of every 12 months giving

. . particulars of all immovable property owned, acquired or inherited by him or held by him on lease or morigage, either in his
own name or in the name of any member of his family or in the name of any other person.
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